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INTRODUCTION 

1 I the Chairperson of the Committee on Estima.es having been authonzed by 

the Committee ॥1 this behalf signed this Report on the Budget Estimates for the 

year 2008 2009 पा respect of (f) Welfare of Scheduled Castes and Backward Classes 

Departmen. (i) Tounsm Department and (i) Impiementadon of outstanding 
recommendations/observations of the Committee 

2 A bnef summary of the recommendations/observations of the Commuttee 15 
given mAppendix | Il and Il in respect of Welfare of Scheduled Castes and Backward 
Classes Depariment Tourtsm Department and Implementation of outstanding 

recommendations/observations respectivelv The summary 1510 exhaustive and 

for full recommendations or observations of the Committee reference be made to 

the main Report and the reports of previous years (for implementation) relating 10 
the Departments concerned 

3 A bref record of the proceedings of each meeting has been kept separately 

in the Vidhan Sabha Secretanat 

4 The Committee are thankful to the Chief Secretary and other Financial 

Commissioners/Commissioner and Principal Secretaries/ Secretaries/ 
representatives of the Departments who appeared befere the Commuttee from time 

to time for their valuable assistance to the Committee 

5 The Committee 15 also highly thankful and appreciates the working of the 

Secretary Under Secretary Branch Officials of the Haryana Vidhan Sabha 
Secretanat fortherrunstinted whole hearted co operation and assistance rendered 

by them 

UDAI BHAN 

Chairperson 

The 23rd February 2009 Commitiee on Estimates
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REPORT 

Constrtution of the Committee 

The Committee on Estimates for the year 2008 2009 consisting of nine 
members was nominated by the Hon ble Speaker on having been authonzed by a 
motion moved and passed by the Haryana Vidhan Sabha n its sitting held on 
11th Ma~ch 2008 and notified vide Haryana Vidhan Sabha Secretanat Notification 
No EC 12008 09/3¢ dated 1stApnl 2008 

Appointment of Chairperson 

2 ShnUdaiBhan M L A was appointed the Chairperson of the Commuttee 

Sithings 

3 The Committee held/fixed 78 meetings (at Chandigarh and outside Chandigarh) 
tili the finalization of this Report 

Implementations/Recommendations 

4 The Commiltee scrutinized the replies recetved from the Government in 
connection with the outstanding recommendations/cbservations made in their reports 
forthe year 1992 93 1994 95 1995 96 1996 97 1998 99 1999 2000 2000 2001 
2001 2002 2003 2004 2006 2007 and 2007 2008 pertamning to Imgation Transport 
Food & Supphies PW (Public Health) Health Mines & Geology Public Works 
(B&R) Tounism Excise & Taxation Environment Development & Panchayats 
Rural Development and Industnes & Commerce Departments The Committee 
dropped the recommendations/observations whe ६ it was satisfied with the action 
taken by the Government The observations of the Committee of the remaining 
recommendations/cbservations in respect of these reports are contained in Appendix 
Il of this Report 

Selection of Departments 

5 The Commuttee selected the following Departments with a view to scrutinize 
their Budget Estimates for the year 2008 2009 

1 imgation Depariment 

Power Department 

Public Health Engineenng Department 

Welfare of Scheduled Castes and Backward Classes Department 

Tounsm Department 

6  Public Works (B&R) Department 

Scrutiny/Framing of Questionnaire/QOral Examination 

o
 

के
 

(०
 

N
 

6 The Committee framed the questionnaire पा respect ए the Welfare of 
Scheduled Castes and Backward Classes and Tounsm Departments for the year 
2008 2009



7 The Committee could not frame the questionnaire in respect of Power Public 
Health Engineenng and Pub\/hg Works (B&R) Department due to paucity of time 

8 The Committee took 4 senous view for not supplying the Matenat on the 
Budget Estimates for the year 2008 2009 by the Irngation Department The 
Committee recommends that appropnate action be taken against the 
concerned Officers of the Irrigation Department who are responsible for it 

g The Committee scrutimzed the matenal/reply to the questionnaire for the 
year 2008 2008 and orally examined the Financial Commussioners/Commissioners 
& Pnncipal Secretanes/Secretaries to Government Haryana Welfare of Scheduled 
Castes and Backward Classes Department and Tourism Department 

Supplementary Estimates 

10 The Commitiee also scrutimized the Supplementary Estimates of Haryana 
Govemment for the year 2008 2009 and examined the representative of the Finance 
Department 85 well 85 other Departments concerned with the demands and aiso 
prepared their reports thereon for being presented to the Vidhan Sabha on the date 
fixed therefore 

General Observation Finance Department 

11 The Committee while scrutinizing the replies recetved from the Government 
relating to the Departments pending paragraphs of previous reports concerning 
these departments have expenenced that the rephes thereof are not being sent by 
some of the departments in time inspite of the instructions issued by the Govemment 
from time to time 

The Committee 15 of the view that the Finance Department should coordinate 
in this respect and reiterate these instructions to all the concerned departments 50 
that replies are sent in time ॥ order to streamtine the funciioning of the Committee 

12 The Report of the Commuttee in respect of Welfare of Scheduled Castes and 
Backward Classes and Tourism Departments are पा the following paras
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WELFARE OF SCHEDULED CASTES 
AND 

BACKWARD CLASSES DEPARTMENT 
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Organization of Department 

Admimstrative 

Secretary 

b 

m 

{ 
VT ! v ! y 

Joint Chief Deputy Deputy Deputy Accounts 
Director Accounts Director Director Director Officer 

Officer Scheme (Training) {Planning) 

Statistical Dy Section Dy Lady W Research fl Section Officer Supdt Officer Supdt Welfare Supdt Office Officer 
Ofticer 

Departmental Structure 

0O Dstrict Welrare Offices 20 

O  Tehsil Welfare Offices 47 

O Community Welfare Centres 87 

[1 Pre Examination Traimning Centres 04 

O Hostels 
06 
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Subordinate Cffices 

Ambala Diyviston 

District Welfare Officer, Ambala 

1 Tehsil Welfare Officer Ambala 

2 Tehsil WWelfare Officer Naraingarh 

District Welfare Officer, Yamuna Nagar 

1 Tehsi Welfare Officer Jagadhan 

District Welfare Officer, Kurukshetra 

1 Tehsil Welfare Officer Thanesar 

2 Tehsil Welfare Officer Pehowa 

Roktak Division 

District Welfare Officer, Karnal 

1 Tehsi Welfare Officer Karnal 

2 Tehsil Welfare Officer Asandh 

District Welfare Officer Jhayjar 

1 Tehsd Welfare Officer Jhajjar 

2 Tehsil Welfare Officer Bahadurgarh 

District Welfare Officer Sonipat 

1 Tehsit Welfare Officer Sorupat 

2 Tehsi Welfare Officer Gannaur 

3 Tehsi Welfare Officer Gohana 

Gurgaon Division 

District Welfare Officer, Gurgaon 

1 Tehsit Welfare Officer Gurgaon 

District Welfare Officer, Narnaul 

1 Tehsil Welfare Officer Narnaul 

2 Tehsil Welfare Officer Mohindergarh 

District Welfare Officer Panchkula 

1 Tehsil Welfare Officer Panchkula 

2 Tehsil Welfare Officer Kalka 

District Welfare Officer, Kaithal 

1 Tehsil Welfare Officer Kaithal 

2 Tehsil Welfare Officer Guhla 

District Welfare Officer, Panipat 

1 Tehsil Welfare Officer Panipat 

2 लि Welfare Officer Samalkha 

Distnct Welfare Officer Rohtak 

1 Tehsi Welfare Officer Rohtak 

2 Tehsil Welfare Officer Meham 

District Welfare Officer Faridabad 

1 Tehsil Welfare Officer Fandabad 

2 Tehsil Welfare Officer Palwal 

3 Tehsi Welfare Officer Ballabhgarh 

4 Tehsil Welfare Officer Hode 

Distnict Welfare Officer Rewar 

1 Tehsit Weifare QOfficer Rewan 

2 Tehsil Welfare Officer Kosli
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District Welfare Officer, Mewat 

1 Tehsil Welfare Officer Nuh 

2 Tehsil Welfare Officer Firozpur Jhirka 

3 Tehsil Welfare Officer Hathin 

Hissar Division 

District Welfare Officer, Hisar 

1 Tehsil Welfare Officer Hisar 

2 Tehsi Welfare Officer Hansi 

District Welfare Officer, Bhiwam 

1 Tehsil Welfare Officer Bhiwant 

2 Tehsil Welfare Officer Dadri 

3 Tehsil Welfare Officer Loharu 

4 Tehsil Welfare Officer Siwani 

Distnct Welfare Officer Sirsa 

1 Tehsil Welfare Officer Sirsa 

2 Tehsi Welfare Officer Dabwall 

3 1605 Welfare Officer Einabad 

Pre Examination Training Centres 

1 Ambala 

2 Bhwan 

3 Rontak 

4 Rewan 

Hostels 

Ambala 

Fandapad 

Jind 

Karnal 

Rewan 

Rohtak L
 

0
 

A 
0७

० 
९
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District Welfare Officer, Fatehabad 

1 Tehsil Welfare Officer Fatehabad 

2 Tehsil Welfare Officer Tohana 

3 Tehsil Welfare Officer Ratia 

District Welfare Officer, Jind 

1 Tehsil Welfare Officer Jind 

2 Tehsil Welfare Officer Safidon 

3 Tehsil Welfare Officer Narwana
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2 The Functions of the Department and its subordinate offices 

The Welfare of Scheduled Castes & Backward Classes Department Haryana 
Implements the vanous schemes for the Weifare of Scheduled Castes and Backward 
Classes The main function of the department 15 10 00० ordinate supervision छाप 
direction of the activities of other department in the matter of implementation of 

various schemes designed for the Welfare of Scheduled Castes and Backward 
Classes and Vimukat Jahes and also to perform the following functions —- 

1 Eradication of untouchabihity including administration of the 

untouchability {Offences) Act 1955 now known as Protection of Civil 

Rights Act 

To Implement Scheduled Castes/Scheduled Tribes (Prevention of 
Atrocities) Act 1989 and Scheduled Castes/Scheduied Tribes 
(Prevention of Atrocities) Rules 1995 

Establishment matters relat'ng to officers and staff under the 
adrministrative control of the Department except matters allotted to the 
General Administration Department 

All matters relating to Haryana Scheduled Castes Finance & Development 
Corporation and as well as Haryana Backward Classes and Economically 
Weaker Sections Kalyan Nigam 

Matters connected with the Welfare of Scheduled Castes and Backward 
Classes and Vimukta Jatis including— - 

(@) Consideration and implementation of the report of the Commussion 

for Scheduled Castes and Schedu'ed Tribes Government of India 

(v Reservation of lists of Scheduled Gastes and Backward Classes 

(cy State advisory Committee on Welfare and Adhoc Committees on 

Welfare and to get implement its recommendations 

(d) Redressal of gnevances of all members of Scheduled Castes/Tnbes 
and Backward Classes in service 

6 Implementation of Policy regarding reservations णि the members of Scheduied 
Castes/Tribes Backward Classes and Vimukta Jaties for admission to various 

institutions 

7 Schemes designed for the welfare of Scheduled Castes/Backward Classes 

and Vimukat Jaties including— 

{a) Establishment of Community Centres 

() Grant of subsidy for the various schemes for the Weliare of 
Scheduled Castes Backward Classes and Vimukta Jaties 

(c) Pre examination Training Centres



(d) Provision for legal वात 

() Prowvision of interest free loan to the Scheduted Castes Students 

8 Reservation Policy 

The State Government 15 providing reservation to Scheduled Castes 
Backward Classes पा all Government /Semi Government and Public Sector 
Undertakings/Universities etc At present the quantum of reservation in services 15 
as under — 

Direct Recruitment 

1 Scheduled Castes 20% (InClass 1 I I}l & IV Posts) 

2 Backward Classes 10% (In Class | and il Posts) 

16% (In Class Il and IV Posts for Block A) 

11% (In Class 1 and |V Posts for Block 8) 

By Promotion 

1 Scheduled Caste 20% (In Class HI & IV Posts) 

Besides this 20% seats for Scheduled Castes and 27% (16% for Block A 
and 11% for Block B) for Backward Classes nas been reserved in technical 
professional and educational Institutions This Department monitors the 
implementation of the reservation policy of the State 

Broad details on which Budget Estimates are based 

1 Budget estimate of this department are based on the 5008] 
economic and educational development keepirg in view population of 
Scheduled Castes and Backward Classesi e 19 35% and 27% 
respectively of the total population as per census of 2001 

2 The estimates are also based on the social economic and 
educationa' backwardness of these communitjes 

3 Budget estirates for the year 2008 09 are further based on the following 
facts — 

(0  Expendrture incurred during the previous year 

(M  Sanchoned Staff 

(m) Enhanced rate of D A 

(V) Grant of increments/ACP Scales to Government employees 

3 Schemes or projects which the department has undertaken 

1 Award of stipend and Re Imbursement of Tution and Examination Fee 
to the students of Backward Classes studying i 8th to 12th classes 
(School Stage)
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11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

Ment Scholarship to girls students belonging to Scheduled Castes 
studying in 9th to 12th classes 

Award of stipend to denotified/vimukat jaties students studying पा 
1st to 5th classes 

Award of stipend to denotified/vimukat jaties students studying in 6th 
10 12th classes 

Award of stipend to denotified Tribes/vimukat jaties students in Post 
Matnc/Post Graduate classes 

Grant 1१ aid 10 institutions and societies 

Grant of purchase of stationery articles to Scheduled Castes Vimukat 
& Tapriwas students in 6th to 12th classes 

Scholarship/Opportunity cost to Scheduled Caste students studying पा 
6th to 8th classes 

Award of scholarship and reimbursement of Tution/Examination fee for 
Scheduled Castes students studying n 9th to 12th classes 

Mentorious scholarship to scheduled castes students who get 1st 
division from Post Matric to Post Graduate classes including Medical 
Engineering Agnicuiture and Veternity 

Providing free residential faciiities to the meritonous Screduled Castes 
students 

Dr Ambedkar Medhavi Chhatar Yojna 

Tailoring Training to Scheduled Castes Widows/Destitute Women/Girls 

Financral assistance for Higher Competitive/Enterance Examinatton (0 
Scheduled Castes and Backward Classes candidates through reputed 
pnvate Institutions 

Housing Scheme for Scheduled Castes and Denottfied Tribes 

Indira Gandhr Priyadarshini Viwah Shagun Yojana 

Contrbutton towards share capital to Haryana Backward Classes and 
Econcmically Weaker Section Kalyan Migam 

Subsidy for Admmstrative Expendrture to Haryana Backward Classes 
and Economic Weaker Section Kalyan Nigam 

Strengthening of Head Quarter and District Staff for implementation of 
Scheduled Castes Sub Plan 

Information Technology 

Admmnistrative subsidy to Haryana Scheduied Castes Finance and 
Development Corporation



24 

25 

26 

10 

Incentive for Educational Dev elopment of Scheduled Castes students 
studying पा class 1st to XlIth (School Stage) 

Incentive for Educational Development of Scheduled Caste students 
studying at post Matnc stage in Colleges/Institutions 

Scholarship to Scheduled Castes gifls in 10+2 to Post Graduate 
classes 

Purchase of agriculture land for Scheduled Castes 

Housing Finance for Backward Classes and Monitories 

Centrally sponsored schemes on sharng basis 

27 

28 

28 

30 

3 

32 

33 

34 

Construction of Hostels for Scheduled Caste Boys 

Corstruction of Holstels for Other Backward Classes Boys/Girls 

Award of Pre Matric Scholarship to Children of those whose parents 
are engaged पा Unclean Occupation s1 e Scavenging of Dry Latrines 
Flying and Tanning etc 

Pre Examination Training Centres (Coaching & Allied Scheme) 

Machinery for the implementation of PCR Act 1955 and Scheduled 
Castes/Scheduled Tribes (Prevention of Atrocities) Act 1989 

(» Legal Assistance 

() Incentive for Inter Caste Mamage 

(m) Monetary Relief to the Victims of Atrocities 

(V) Encouragement awards to Panchayats for पिला, outstanding works 

() Debates & Semnars on Removal of Untouchability 

(v} Publicity of Schemes 

Contnbution towards share capital to Haryana Scheduled Castes 
Finance & Development Corporation 

Up Gradation of the Typing and Data Entry skill of the SC/BC 
Unemployed Youth through Compuer 

Research & Studies 

New Schemes 

35 Grant पा aid for purchase of Books and stationery articles to Scheduled 
Caste Students पा post 10+2 and Post Graduate classes 

Implementation of scheduled castes sub plan Haryana Scheme— 
minor head— 789—SCSP
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36 Setting up of skill imparting infrastructure ike Polytechnics/i T 15 etc 
in Scheduled Caste Population concentrated areas 

37 Creation of Employment Generation Opportunities by setting up 

Employment Onented institute like Dnving Training Schools JBT Training 
Institutes Para Medical/Nursing/Arr Hostess/Steward/Food Catering/ 
Food Craft Institutions etc 

38 Setting up of apparel training centres for Scheduled Castes in Haryana 

grant ता aid 1o Haryana Scheduled Castes Finance & Development 

Corporation 

39 Financial assistance for traiming to Scheduled Caste candidates पा 
unorganized sectorthrough pnvate Institutions 

40 Grant of loan to the members belonging te Scheduled Castes for 

construction of house 

100% centrally sponsored schemes 

41 Post Matric scholarship to SC students 

42 Up gradation of merit of Scheduled Castes/Scheduled Tribes students 

studying पा classes 8th to 12th 

43 Special Central Assistance 

44 Post Matric Scholarship to other Backward Classes students 

45 Free coaching for Scheduled Castes & Other Backward Classes 

students 

46 BabuJagyivan Ram Chhatrawas Yojna 

4 Vacant Posts 

The Department was asked by the Committee to Supply the categores/ 
designation/pay scale wise detaiis of total sanctioned filled and vacant posts in 

the aepartment 

The Department replied as under — 

Information regarding categories/aesignation/pay scale wise 06815 of total 

sanctioned filled and vacant posts in the department 15 85 under — 

Sr Caegenes/ Pay scale Sanctioned Filled Vacant Remarks 

No designation Post up Post Posu 

1 2 3 4 5 6 7 

Category A 

1 Joint Director 10000 15200 1 1 

2... Chief Accounts Officer 10000 13900 1 1
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1 2 3 4 5 7 

Category B 

3. Deputy Directors 8000 13500 3 3 

4 Research Officer 6500 10500 1 1 

5  Statistical Officer 6500 10500 1 1 

68  Accounts Officer 6500 10500 1 1 

7  Superintendent 6500 10500 1 1 

8  District Welfare Officer 6500 10500 20 14 6 

9  Prncipal 6500 10500 1 1 

Category C 

10 Section Officer 6500 9900 2 1 1 
(Sp! Pay 100) 

11 Lady Welfare Officer 6500 9900 1 1 

12  Assislant Research Office 5500 9000 3 3 

13 Personal Assistant 5500 9000 1 1 

14 Deputy Superintendent 5500 8000 16 16 

15 Leccturer ॥ Hindl 5500 9000 4 4 

16 Lectu हा in English 5500 8000 3 3 

17  Lecturer in GK 5500 9000 3 3 

18 Lecturer in Math 5500 9000 2 2 

19 Statistical Assistant 5450 8000 9 5 4 

20 Teshil Welfare Officer 5000 7850 49 43 6 2 diminishing 

cadre 

21  Assistant/Accountant/ 5000 7850 36 36 
Jr Audior 

22 lLady Supervisor 5000 7850 4 4 

23 Hostel Warden 5000 7850 6 6 

24 Sr Scale Stero 5000 7850 1 1 

25 Jr Scae Stenc 4000 6000 4 4 

28 Account Cum Clerk 4000 6000 31 25 6 6 diminishing 

cadre 

27 8१४ Social Worker 4000 6000 87 87 

28  Driver 4000 6000 15 13 2
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1 2 3 4 5 6 7 

29 Steno Typist 3050 4590+ 24 10 14 
100/spl Pay 

30 Clerk 3050 4580 87 78 9 

Category D 

31 Cook Assistant 2610 3540 12 8 4 

32 180४ Attendant 2550 3200 100 97 3 3 dimirushing 

cadre 

33 Peon/Chowkidar 2550 3200 96 87 9 9 dimirushing 

cadre 

34 Sweeper/Sweeper 2550 3200 28 24 4 
cum Chowkidar (Special 

Allowance 
Rs 165) 

After gon g through the reply and oral examination of the representatives of 

the Department The Commiitee recommends that the vacant posts be filled 
up without further loss cof time 50 that the work of the Department may 101 

suffer 

5 Activities 

The Department was asked by the Committee what are the activities of the 
Department In relation to Haryana Scheduled Castes Finance & Development 
Corporation and Haryana Backward Classes and Economically Weaker Section 
Kalyan Nigam 

The Department reply 15 as under — 

Haryana Scheduled Castes Finance & Development Corporation and Haryana 
Backward Classes and Economically Weaker Saction Kalyan Nigam are working 
under the admurustrative control of Welfare of Scheduled Castes and Backward 
Classes Department Haryana The activities of this department in relation ta these 
corporation are as under — 

(A) Haryana Scheduled Castes Finance & Development Corporation 

This Corporation was established on 2 1 1971 under the provisions of 
Companies Act 1956 with an authorized capital of 4 00 crore which has been 
enhanced from time to time and at present the authonzed capital of this corporation 
1sRs 40 00 crore The State Government 15 providing Equity Share capital to the 
Corporation every year This amount 15 being utilized by the corporation 85 margin 
money to be provided to the 10anees under the varnous income generating schemes 
of the Corpration being implemented for the Welfare of Scheduled Casies These 
funds are shared by the State/Central Government in the ratio of 51 49 The State 
Government also provide funds to this Corporation in the shape of subsidy to meet
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its administrative expenses and to recoup the 105565 85 8 result of reducatron पा 
the rate of interest by the State Government on loans provided to the Scheduled 
Castes 'oanees by the Corporation The State Government provides guarantee to 
the National Financial Corporations such as National Scneduled Castes Finance & 
Development Corporation and National Safar Karamchans Finance and Development 
Corporation against wnich the National Corporation provides foan to the State 
Corporation The Administrative Secretary and Director of this department have 
been nominated as the members of the Board of Directors of Coriporation The 
decisions taken by the B O D are approved by the Sta‘e Government 

(B) Haryana Backward Ciasses and Economically Weaker Section Kalyan 
Nigam 

This Corporation was established on 10 12 1980 under the provisions of 
companies Act 1856 with an authonzed caprtal of Rs 2 00 crore which has been 
enhanced from time to time and at present authorized capital of this corporation 15 
Rs 20 00 crore The State Government 15 providing equity share capital to the 
corporation every year This amount 15 being utihzed by the corporation as margin 
money to be provided to iie loanees under varnious mcome generating schemes of 
the corporation being implemented for the Welfare of Backward Classes and 
Minorities Communities The State Government also provides funds पा the shape of 
admimstrative subsidy to meet its administrative expenses reimbursement of over 
due loan of vanous National Corporations and to recoup the lesses 85 a result of 
reduction पा the rate of interest by the State Government on loans provided to the 
Backward Classes loanges by the Nigam The State Govemment provides guarantee 
tothe National Financial Corporations such 85 National Backward Classes Finance 
& Development Corporation and National Minonties Development & Sinance 
Corporation through Administrative Secretary against which the National Carporation 
provide loan to the State Corporation From the year 2008 09 the work relating to 
Minorities have been transferred to the Social Justice Em powerment Department 
The Administrative Secretary and Director of this department have been nominated 
as the members of the Board of Directors of Corporation The decisions taken by 
the B O D are approved by the State Government 

After going through the reply and oral examination of the Department 
The Commuttee recommends that department should take sincere steps to 
provide more 10815 to the people belonging to Scheduled Castes and 
Backward Classes The Committee further recommends that the loans be 
provided firstly to the Zero Category then to the first category and so on 

6 Grantn Aid to religious institution /societies 

The Department was asked by the Committee to supply the names of variaus 
religious institutions/socreties 10 whom grant in 810 provided during the 195 five 
years togetherwith the purpose for which grant in 810 provided separately
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The Department reply 15 as under — 

Names of vancus religious institutions/societies to whom grant in 80 provided 
during the last five years together with the purpose for which grant 0 aid provided 
separately 15 85 under — 

Sr  Name of vanous religious Purpose forwhich grant  Amount 
No nstitutions/societies to whom in aid provided 

grant पा 810 provided 

1 2 3 4 

Year 2003 04 

1 8ant St ormani 81 Guru Ravidas Forthe construction of 1 00 000 
Mahasabha Village Salwan Guru Ravidas Mandir 
District Karnal 

2 Guru Ravidas Mandir Samiti Farthe repair of Guru 21000 
Village Tandwal Block Barara Raviaas Mandir 
Distnct Ambala 

3 GuruRavidas Sabha Village Sohana  Forthe reparrof 31 000 
Tehsil Barara District Ambala Guru Ravidas Mandir 

4 Balmtk| Sabha Village Barara Forthe construction of 50 000 
Distnct Ambala Maharishi Balmik Mandir 

5 Sant Siromam Shn Guru Ravidas For the repair of Guru 21000 
Mandir Sabha Village Thakurpura Ravidas Mandir 
Block Saha Distnct Ambala 

6 81 GuruRavidas Sabha Village Forthe repair of Guru 31000 
Sardehri District Ambala Ravidas Mandir 

7 8hn Guru Ravidas Sabha Village Forthe repair of Guru 31 000 
Malkpur Block Barara District Rawvidas Mandir 
Ambala 

8 Sant Siromani Guru Ravidas Mandir For the repair of Guru 34 000 
Sabha Village Thambar Tehsil Ravidas Mandir 

Barara District Ambala 

9 Balmixi Sabha Village Sabga Forthe construction of 31000 
District Ambala Maharishi Balmiki Mandir 

10 Sdant Siromnai Guru Ravidas Gain Foi the construction of 50 000 
Parkash Ashram Sisargarh Dosarka 

District Ambala 
Gury Ravidas Mandir 

Total 4,00,000 
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1 2 3 4 
Year 2004 05 

1. Sant Siromant Shn Guru Ravidas Forthe repair of Guru 31 000/ 
Committee Mahmoodpur District Rawvidas Mandir 
Ambala 

2 58 Srromani Shn Guru Ravidas Forthe construction of 31 000/ 
Committee Gola District Ambala Guru Ravidas Mandir 

3 Sant Guru Ravidas Sabha Kaserla Forthe repair of Guru 41 000/ 
Kala Teh Barara District Ambala Rawvidas Mandir 

4 Mahanshi उपाए Balmiki Sabha Forthe constructon of 21 000/ 
Dera Slempur District Ambala Baimiki Mandir 

3 GuruRavidas Sabha Jaffarpur Teh Forthe repair of Guru 41 000/ 
Barara District Ambala Rawvidas Mandir 

€ 581 Siroman: Shn Guru Ravidas Forthe repair of Guru 51 000/ 
Sabha Ugala District Ambala Ravidas Mandir 

7 Sant Siroman Shn Guru Ravidas Forthe constructionof 41 000/ 
Sabha JharuMajra Distnct Ambala  Guru Ravidas Mandir 

8 Sant Siromani Shn Guru Ravidas Forthe repair of Guru 21 000/ 
Committee Vikarmpur Teh Barara Ravidas Mandir 
District Ambala 

9  Shn Guru Ravidas Sabha Sabhapur Forthe repair of Guru 31 000/ 
Distnct Ambala Ravidas Mandir 

10  Shn Maharnishi Balmiki Asharam Forthe repair of Balmiki 21 000/ 
Sabha Village Subhn Block Barara Mandir 
District Ambala 

11. 81 Guru Balmiki Sabha Village Geln  Forthe reparr of Balmiki 20 000/ 
Block Barara District Ambala Mandir 

12 Sant Siromani 801 Guru Ravidas Forthe repair of Guru 30 000/ 
Santsangh Sabha Sirsgarh Biock 
Barara Ambala 

Pavidas Mandir 

Total 3 80 0000/ 
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1 

Year 2005 06 

1 Dr Blum Rao Ambedkar Society Tagor 10 construct new Brim 1 75 000/ 
Nagar Rohtak Road Bhwani Rao Ambedkar Bhawan 

2 Shn Guru Ravidas Mandir Sabha Forthe construction of 1 25 000/ 

Dera 8808 LalDas i Village Guru Ravidas Mandir 
Kapalmochan Tehsil Jagadharn 
Distnct Yamunanagar 

3 GuruRavidas Sabha Barapanna Forthe construction of 1 00 000/ 
Kalanaur Dhstrict Rohtak Satsang Bhawan 

Total 4,00 000/- 

Year 2006 07 

1 जि Bhim Rao Ambedkar Kalvan To construct Dr Bhim 2 00 000/ 

Parishad Amin District Kurukshetra Rao Ambedkar Bhawan 

Total 2 00 000/ 

Year 2007 08 

1 जि Ambedkar Yuva Mandal Village For the construction of 2 00 000/ 
Shamgarh District Kamal Guru Ravidas Mandir 

2 ShnGuru Rawvidas Jagru Sabha Forthe construction of 2 00 000/ 

Village Anandpur Jatbehra Distnct 
Ambala 

Guru Ravidas Mandir 

Total 4,00,000/ 

After going through the written reply and oral exammnation of the representative 
of the department the Committee observed that most of the grants have been grven 
पा a particulardistrict Therefore, the Committee recommends that the system 
proper procedure and full details of the scheme be supplied to the 

Commuttee 

7 Fmnancial Assistance 

The Department was asked by the Committee to supply the details of financiai 

assistance as compensation provided to the victims of atrociies 1 e In the case of 
murder permanent/lemporary incapacitation grievous hurt rape 1055 of house 

sarnings assets etc during the last three years 

The Depariment replied 25 under — 

Detalil of financial assistance as compensation provided to the vicims of atrocities 
I e inthe case of murder permanenttemporary incapacttation grievous hurt rape 
loss of house earning assets etc dunng the last three years 15 85 under —



18 

Sr Year No ए Cases Fmadancial Assistance 
No R (Rs inLacs) 

1 2005 06 ~ 132 15260 

2 2006-07 326 43 50 

3 2007-08 70 2168 

Aftergoing through the wntten reply and oral examination of the representative 
of the department the Committee recommends that the details of the financial 
aid provided प्रा vanous cases under the Atrocities Act dun ng the last three 
years be supplied to the Committee 

8 20 Point Programme 

The Department was asked by the Commuttee to 50 pply the head wise detail 
of 20 point programme 1n respect of the Welfare of Scheduled Castes and Backward 
Classes Department 

The Department reply i1s as under — 

This Department has been declared as 8 Nodal Department पा respect of 
point 10(A) of 20 point programme 2006 which relates to Scheduled Caste families 
assisted The following schemes of this department have been inciuded पा point 
10(a) of 20 point Programme — 

() Indira Gandhi Priyadarshan Viwah Shagun Scheme 

Under this scheme 8 grant of Rs 15 00015 given to persons belonging 10 
Scheduled Castes/Denotified Tribes/Tapnwas Jaues Iiving below the poverty line on 
the occaston of the marniage of their daughters The applicant should be bonafide 
resident of Haryana State The minimum legal age for the marriage of girl 15 18 
years to get benefit under this scheme The grant will be available only upto the 
mamage of two daughters in a family Any widow/Divorce women who want to re 
marry 15 also eligible to get benefit under this scheme 

()  Taoring training to the Scheduled castes widows/destitute women/ 
gQirls 

The aim of the scheme 15 to enable Scheduled Castes widows/destitute 
women/girls for self employment Astipend of Rs 100/ PM andRs 50/ PM for 
raw material 15 given to each trainee for getting training from the nearest Kalyan 
Kendra being run by this department After completion of one year course each 
widow/destitute woman/girl 15 also given a new sewing machine free of cost to earn 
heriivenhood 

(m) Pre Examination Traming Centres 

One year free training 1s provided पा type/shorthand to SC candidates पा four 
PETCs situated वा Ambala Rohtak Bhiwani & Rewar Dunng the training period 
Stipend @ Rs 100/ PM 15 given to the students
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(v)  Fmancial Assistance foi Higher Competitive Entrance Examination to 
Scheduled Castes/Backward Classes candidates 

Financial assistance upto Rs 10000/ 15 given to Scheduled Castes & 
Backward Classes candidntes for availing postal/class room coaching for civ il and 
other higher services competitive examinations and for entrance examinations for 
admisston 17 Medical & Engineening Coileges Annual income ceiling of the parents/ 
guardiansis Rs 1 00 lac 

After going through the wnttten reply and oral examination of the representative 
of the department the Committee recommends that the block wise details of 
centers be supplied to the Committee The Commiritee also be informed 
about the system under which the centers are running together with the 
details of funds allocated thereto 

9 Reservation Policy 

Cn being asked by the Commuttee regarding — 

The monrtonng system of the department to implement the reservation policy 
for SC/BC पा admission in vanous institufions and in Govemment/Semi Govemment 
and Pubiic Undertakings/Universities service/promotion 

The Department reply I1s as under — 

Monitoring system of the deparment to implement the reservation policy for 
SC/BC पा admisston in vanous institutions and पा Government/Semi Government 
and Public undertakings/Universities services and promotions Is as under — 

A cell known as Employment Cell headed by Statistical Officer with 
supporting staff has been created पा the Directorate of Welfare of Scheduled Castes 
and Backward Classes Department for Monitoning the reservation policy of State 
Government for SC/Bc persons In services 85 well 85 in admissions in Various 
Educational Techmcal and Professional Courses The Roster Registers of Various 
Govemnment departments of the State Government and public sector Undertakings/ 
Universities are Checked by tne roster Checking Party regularly if any lapses or 
short comings regarding implementation of the reservation policy in recruitment/ 
promotion 15 detected at the time of Roster Checking the same are brought to the 
notice of concerned Head of the Department through D O letter 

The tformation relating to representation of Scheduled Castes/Backward 
Classes and Backlog in Services पा vanous department/Public Sector undertaking/ 
Uversities are being collected by the Employment Cell created पा this Department 

The information relat ng checking of rosters of various departments/Public 
Sector Undertaking during the year 2005 06 to 2007 0815 as under — 

Sr Year Physical Target Achievermnent 
No 

1 2005-06 110 110 

2 2006 07 110 110 
3 2007 08 110 70 
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Dunng the course of oral examinatien of the representatives of the department 

the Commuttee observed that department 15 not sure about the reservation policy 
for admission in the private colleges Therefore, the Commuttee recommends 
that the reservation policy for admission in the said colieges be also 
implemented The Committee further recommends that the full details of 
the letters/D O letters wnitten to the various departments for implementing 

the reservation policy be intimated to the Committee Full details of the 
latest position of backlog and the latest posnion of reservation in Board/ 
Corporations and Universities be supplied to the Committee 

10 Embezzlement/Misappropnation/irreqularities of funds 

On being asked by the Committee regarding — 

(@ The number of complants received and enquines conducted regarding 
embezzlement/misappropriation/iregulanties of funds agams: the 
officers/offcials of the department durning the last nive years together 

with the action taken by the department against them who have been 
found at fault along with the tatest position thereof and 

(b) The number of aforesaid cases pending at present in different Courts 
along with the financial implication involved therein together with full 

detalls of each such cases 

The Department reply 15 as under — 

The number of complamts received and enquiries conducted regarding 

embezzlement/misappropnations/irregularnties of funds against the officers/offcials 
of the department during the last five years together with the action taken by the 
department against them who have been found at fault along with the [atest posttion 
thereof 15 as under — 

Sr  Name of Punishment given Detall of Case Present Postion 0 

No Officer/ under Haryana the Case 
Official Cvil Services 

Appeal and 

Punishment 

Rule 1987 

1 2 3 4 5 

1 Jal Pal Singh Under Rule-8 Non payment of grant Charge sheet dropped 
Redu DWO Rs 10 000/ unaer on 6 2 2006 

2 Ja Pal Singh Under Rule 7 

Redu DWO 

the Scheme of SC 
widow s daughter 

dunng the year 
2004 05 

Embezzlement of 

Rs 2783/ (2% 

amount of Sewing 

Machine 

Enquiry report received 

and case submitted 

to the Govt



1 

21 

2 3 

10 

11 

12 

Sh Jagdesh Under Rule 8 
Chander DWOQO 

Sh Lal Chand Under Rule 7 

TWO 

Sh Dayanand Under Rule 7 
Salanki TWO 

Sh Som Singh Under Rule 7 

TWO 

Sh Datta Ram Under Rule 7 

TWO 

Sh Ditbag Urder Rule 7 
Singh TWO 

Sh Sumer 

Singh TWO 

Under Rule 7 

Sh Datta Ram Under Rule 7 

TWO 

Sh Mahabr  Under Rule 7 

Singh TWO 

Sh Mahabir Under Rule 7 

Singh TWO 

Non completion of case 
Book of DWQ Office 
Kurukshetra and 

Temporary embezzle- 
ment of Rs 78 B35/ 

Charge Sheeted on 
28 4 2003 for non sub 
mission of report on 
department scheme 

Charge Sheeted on 
25 2 2003 for wrong 

recommendation under 
Kanyadaan scheme 

Charge Sheeted for accep 
ting bribe under Housing 

Grant Scheme 

Charge Sheeted on 
30 12 2003 for wrong 
report ng under Kanya 
dan Scheme 

Charge Sheeted on 
27 10 2003 for wrong 
reporting under Housing 

Grant Scheme 

Charge Sheeted on 
27 10 2003 for sub 
mission of incorrect 
report on departmental 

schemes 

Charge Sheeted on 
19 7 2004 for complaint 

of taking bnbe under 

Kanyadaan Scheme 

Charge Sheeted on 

3 9 2004 for wrong 

recommendation under 

Housing Grant Scheme 

Charge Sheeted on 

3 1 2005 for submission 
o incorrect report 

Kanyadan Scheme 

Order of punshment 
of stoppage one 

Increment without 

cumulative effect was 

issued on 19-6 2008 

Charge Sheet was 

dropped on 

17 10 2003 

Order to recover 

Rs 15 300/ was 

Issued vide office 

order Dated 20-4-2004 

Charge Sheet was 
dropped on 186 2004 

The matter was filed 

on 27 9 2005 

Order of punishment 

of stoppage two 

increment wath cumui 

tve effect was issued 

on 4 8 2007 

Charge Sheet was 
dropped on 15-2 2006 

Charge Sheet was 

dropped on 2352007 

Simple warning was 

issued on 14 9 2006 

Order of punishment 

of stoppage ana 
inc ement without 

cumulative effect 

was Issued on 

30 11 2005
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1 2 3 4 5 

13 Sh Amar Under Rule 7 Charge Sheeted on Charge Sheet was 
Chand TWO 31 3 2005 for fate payment  dropped or 19 1 06 

under Kanyadan Scheme 

14 Sh Mahabr Under Rule 7 Charge Sheeted on Charge Sheet was 
Singh TWO 27 1 2006 for submisston  dropped on 4 7 06 

of Incorrect report under 
Kanyadan Scheme 

15 Sh Mahabr  Under Rule 7 Charge Sheeted on Waming to be careful 
Singh TWO 30 4 2007 for submission In future issued on 

of Incorrect report under 30 4 2008 
Kanyadan Scheme 

16 Sh Ram Under Rule 7 Charge Sheeted on 4 8 07 Enquiry officer 
Mebar Singh for wrong recommendation  appointed report yet 
TWO under Housing Grant awaited 

Scheme 

17 Sh Mohmad Under Rule 8 Charge Shegted on Order of punishment 
Istag TWO 20 1 2003 for submission of stoppage one 

of incorrect report under increment without 
Kanyadan Scheme cumulative effect 

was Issued on 

24 2 2003 
18 Sh Data Ram Under Rule 8 Charge Sheeted on Order of puhishment 

TWO 16 4 2003 for submission of stoppage two 
of Incorrect report under increment without 

Kanyadan Scheme cumulative effect 

was Issued on 

15 9 2003 
19 Sh Ram Under Rule 8  Charge Sheeted on Order of punishment 

Mehar Singh 14 3 2003 for wrong of stoppage one 
TWO recommendation under increment without 

Housing Grant Scheme cumulative effect 

was 1ssued on 

11 9 2003 
20 Sh Joginder Under Rule 8 Charge Sheeted on Issued recorded 

Singh TWO 30 10 2003 for wrong warning on 
recommendation under 19 5 2004 

Housing Grant Scheme 

21 Sh Suresh Under Rule 8 Charge Sheeted on Charge Sheet was 
Kumar TWO 21 12 2004 for submission dropped on 14-122005 

of incormect report under 
KanyadanScheme 

22 Sh Amar Under Rule 8 Charge Sheeted on Issued recorded 
Chand TWO 21 1 2005 for submission 

of Incorrect report under 

Kanyadan Scheme 

warning on 
14 6 2005
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1 2 3 4 5 

73 8h Mahabrr  Under Pule 8 Charge Sheeted on He was warned on 
Singh TWO 11 8 2005 for late sub 23 1 2006 to be 

mission of report careful n f. ure 
under Kanyadan for speedily 
Scheme disposa: of the 

work 

24 Sh Ram Under Rule 8 Charge Sheeted on Charge Sheet was 
Mehar Singh 16 8 2005 for late dropped on 
TWO submission of report 19 1 2006 

under widow daughter 
marrnage Scheme 

25 Sh Amar Undre Rule 8 Charge Sheeted on The case has been 
Chand TWO 17 1 2006 for submission filed on 1 3 2006 

of incarrect report under 

Kanyadan Scheme 

26 Sh Suresh Under Rule 8  Charge Sheeted on He was warned on 
Kumar TWO 3 8 2007 for subnission 22 4 2008 ८० be 

of ncorrect report under careful पा further 

Housing Grant Scheme 

27 Smt Sushila Under Rule7 Charge Sheeted on Issuea warning on 
Devi Assistant 15 12 2004 for violation 16 3 2008 

of financial rules for 16 
rregular of sanction 
of GPF advance bogus 

withdrawal of transfer 
TA and violatten of 
Financial rules in 
putchase of raw 

matenal 

2?8 8mt Sushila Under Rule 8 A bill amounting to She was i1ssued 
Devi Assistant Rs 25000/ on account  censure warrng on 

of overnauling of Govt 14 7 2004 
Jeep was drawn witn the 
sanclion of DWO 

whereas his competency 
Is 00 to Rs 10 000/ 

29 Sh Nannder Under Rule 8 Charge Sheeted cn Punishment of 
Singh 15 3 2004 for surrender  holding two Incre 
Assistant of Budget amountig to ments without 

Rs 70000/ under 
window daughter 
marnage scheme due to 
this widow s of SC were 

depnved of benefit for 
their daughter 

cumulatve effect cn 

7 7 2005
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2 3 4 5 

Sh Nafe Under Rule 8  Charge Sheeted on 11-6 07 Punishment of hoid 
Singh for temporary embezzle ing one increment 
Account cum ment of Rs 78 835/ without cumulative 

Clerk effect on 7 12 2007 

31 

32 

33 

34 

35 

36 

Singh Peon 

Under Rule 8 

Under Rule 7 

Under Rule 7 

Under Rule 7 

Under Rule 8 

Under Rule 8 

Charge Sheeted on 

11 3 2005 for loss of 
Govt bicycle 

Charge Sheeted on 

12 10 2006 for embezzle 

ment of 2% amount of 

payment of sewing 

machine amount 

Rs 2783/ 

Brother of Sh Ja Pal Singh 
was caught by Chowxida 

while he was stealing 

Rs 100/ from Govt chest 

and so he was Charge 
Sheeted on 26 10 2006 

Charge Sheeted on 
3 8 2007 for embezzle- 

ment of Rs 4170/ the 

cost of battery 

Charge Sheeted on 
4 4 2007 for loss of 
Gavt bicycle 

Charge Sneeted on 

25 10 2007 for non pay 

An amount of 

Rs 440/ has been 

recovered on 

25 4 2005 

Enguiry officer has 
been appointed but 

tnquiry report 15 

awalted 

Enquiry officer has 
been appointed but 
Inquiry report 15 
awnaited 

Enquiry officer has 
been appointed but 

ingquiry report 15 

awalted 

An amount of Rs.480/ 

has been recovered 

on 17 8 2007 

The case 15 under 

decsion 

Account cum ment of scholarship In 
Cierk time 

Sh Mot Ram Caught red handed on Placed under 

38 

39 

Chand TWO 

Sh Ram Mehar 

TWO 27 5 2008 while accep 

पाए bnbe of Rs 3000/ 

under housing grant 
scheme 

Caught red handed on 

20 4 2007 white accep 
ting bnbe of Rs 500/ 

Caught red handed on 

22 5 2007 whle accep 
tng bnbe 

suspensicn on 
36 2008 Copy of 
FIR awared 

Placed under sus 

pension on 20 4 07 
The case has been 

filed पा tne court at 

Jagadharn 

Placed under sus 

pensicn on 22 5 07 
Sanction for prosecu 
tion s under process



25 

1 2 3 4 5 

40 Sh Ram Kumar Caught red handed on Placed under sus 

Clerk 4 9 2006 while accepting pension on 4 9 06 
bribe of Rs 1000/ under and reinstated on 

Indira Pmidharsnt Viwah on 5 3 07 under 

Shagun Ygjna pending enquiry The 

case has been filed 

ir the Court at 

Kaithal 

41 Sh Rohtash Caught red handed on Placed under sus 
Clerk 4 1 08 while accepung pension on 4 1 08 

bribe of Rs 800/ under Record for sanction 

indira Pindharsni Viwah of prosecution 15 

Shagun Yojna awailted fiom 

Haryana State 

Vigilance Bureau 

(9) The detalls ए cases pending at present पा different Counts along with the financial 
implication invelved therein together with full details of each such cases 1s 85 under — 

Sr Name of Details of Case Present Position of the Case 

No Officer/Offcial 

4 डी Amar Chand Caught red handed while Placed under suspension on 

TWO accepiing bnbe of Rs 500/ 204 2007 The case has been 

on 20 4 2007 filed in the court at Jagadhrn 

2 Sh Ram Kumar Caught red handed while Placed under suspension on 
Clerk accepting bnbe of 4 9 2006 and reinstated on 

Rs 1000/ under the 5 3 2007 under pending enquiry 

scheme Indira The case has been filed In the 

Pinyadhrsni Viwah Sagun court at Kaithal 

Yojna on 4 9 2006 

After going through the wntten reply and oral examination of the representatives 

of the department The Committee recommends that the latest position of 
recovery from the delinquent officers/officials be supplied to the Committee 

" Award of Stipend, Reimbursement of Tution Fee and Examination Fee 

to 8 C Students standing पा 3tn 1o 121h classes 

During the oral examination of the representatives of the department the 

Committee observed that the number of students under the said scheme have been 

decreased and the figure of amount has decreased from Rs 2 17 lacstoRs 1 80 

lacs Therefare, the Commitiee recommends that the matter may be enquired 

by the department reason for which the number of beneficiaries decreased 

The Commuttee further recommends that department should check that how 

many SC studenis taken admission पा the Private Colleges and how many
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of them are getting the benefit of this scheme The Comm ittee take very senously 

that the performance of any of the scheme 1S not good There 1s negligence or the 

part of the officers of the department Therefore, the Committee recommends 

that it should be ensured by the department that whether the money provided 

for the scheme 15 being utiized properly 

12  Housing Scheme for Scheduled Castes and Denotifiad 

After examining the matenal supphed by the department and cral examination 

of the representatives of the department the Comm ittee observed that budget provision 

under the sard scheme 15 insufficient Therefore, the Committee recommends 

that 8 provision of 30 crore rupees be made for this scheme and the amount 

of 10 thousand for repair of house be increased to rupees 20 thousands 

43 Indwa Gardhi Priyadarshini Viwah Shagun Yojana 

During the oral examnation of the representative of the department the 

Committee observed that the amount under the Indira Gandht Privadarshini Viwah 

Shagun Yojana is not provided to the applicants intime There 1s a great backlog In 

the disbursement of 5810 amount Therefore, the Committee recommends that 

the amount of Indira Gandhi Priyadarshini Viwah Shagun Yojana be provided 

to the applicants पा time ता future and backiog be fulfifled at the earliest 

14  Purchase of Agriculture Land for Scheduled Castes 

During the oral examination the representative of the department told the 

Committee that this scheme was studied by the department which was not found 

viable Under the scheme loan 15 given to the persons belonging to Scheduled 

Castes for purchasing the Agriculture land As the rates of land have increased 

manifold and it will be not possible to pay the instaliments of loan from the production 

ofland Therefore the Commuittee recommends tnat this type of schemes for 

the welfare of the poor people be continued and not to be dropped and 

provision of budget for the scheme be made 

15  Post Matrnic Scholarship 10 5 C students 

By examining the material supphed by the department and oral examination 

of the representatives of the department The Committee observed that the number 

of beneficianes under the 5810 scheme Is decreasing whereas the same must be 

increased as the number of S C students 15 increasing day by day Therefore 

the Committee recommends that the reasons for decreasing the numbers 

of beneficiaries be investigated आप the results thereor be supphed to the 

Commitiee
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TOURISM DEPARTMENT 
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16 Orgamzation of the Department 

Keeping in view the functions of the Tounsm Department the main work of 
the Department 15 done at Headquarter level 50 far as subordinate offices are 
concemed the Department has set up two Tounst Information Bureaus one each 
at Delh and Kurukshetra which pnmanly supply information about tounst attractions 
ofthe State to the vis tors/tounsts A skeleton staff strength of 39 officers/officials 
has been provided ior the functioning of the Departmen. Oiganisauonal Chart of 
the Department 15 85 under — 
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17  Functions of the Department 

The pnmary function of the Tounsm Department is to develop tourism 
infrastructure under public sector Once developed आए furnished the tourist 
complexes are handed over to Haryana Tounism Corporation for theirr commercial 
operation/management as an agent of the Staie Government As on today 

the Department has set up a nework of 44 tounist complexes having capacity of 
832 rooms 

The Department also encourages the private sectorto come forward and set 

up tounsm/hotel projects inthe State The Department has introduced a new concept 
of promotion of farm tounism in the State पा which suitable farms are 1dentified 

where the toursts are encouraged to visit the farms and see the rural/village Ife 
The owners of the tarms act as host ana guide rtor the tourist 

The Department 15 running two catering institutes one each at Fandabad 

and Panipat to train the manpower for the tounsm/hotel industry A new Institute of 

Hotel Management and Training 15 being set up at Kurukshetra by the Ministry of 
Tounsm Government of Indsa for making appropriate manpower available for the 

tounsm/hotel projects it 15 proposed to start this institute from the current academic 
session1 e 2008 2009 The Government has decided 10 set up two Institutes of 

Hotel Management and Training at Tilyar Lake (Rohtak) and Badkhal Lake 

(Fandabad) था collaboration with the private sector Approximately five acres land 
at these two places is proposed to be provided to the interested parties on lease 

hold basis The process for identification of suitable entrepreneurs 15 under 
implementation The Department has provided major thrust to tounsm promotion in 

the State 50 that it becomes a major engmne of economic growth and a catalyst of 

employment generation This has been a well brought out in the Tourism Policy 
2008 approved by the State Govemment This policy acknowledges role of private 

sector in tourism promotion with Government acting as facilitator and catalyst for 

growth One of the major highhght of the policy 1s to provide the 16558 policy regarding 
major tourism projects on short term basis (upto 11 years) and on long term 08515 

{upto 33 years) for tounsm projects on public private partnership 

Broad details of the estimates for the year 2007 2008 

The State Government has ailocated an amount of Rs 970 00 lacs for the 

plan outlay for the current financial year 2008 09 It 1s proposed to provide appropnate 

funds for compietion of on going schemes and to upgrade/modernize the existing 

tourist facitities 50 that the same are matching with the latest trends/standards of 

the hotel industry 

Under the non plan budget the State Government has provided an amount of 
Rs 187 97 lacs This amount is proposad to be incurred on maintenance of tourism 
infrastructure and horticulture of the tounst complexes payment of grant in aid to 

the two catering institutes and incurmng establishment/organisational expenditure 

of the Tourism Department
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Volume of work in the department and its subordinate office covering 

the pertod of estimates and giving for the purpose of comparison 

corresponding figures of the past five years 

The volume of the work in the department has increased manifolds during 

the last five year Dunng the years 2003 04 an amount of Rs 605 72 was sanctioned 

by Government of India 85 Central Financial Assistance which was increased to 

Rs 2143 40 during the year 2007 08 Similarly plan out lay of Tounsm Department 

for the year 2003 04 was Rs 350 00 lacs which was increased to Rs 1500 00 lacs 

dunng the year 2007 08 The details of the Central Financial Assisiance and State 

Plan Budget dunng the last five years are as under — 

(Rs 1n lacs) 

Sr  Years Amount of Central Financial Amount of State Plan 

No Assistance Sanctioned 

1 2003-04 60572 350 00 

2 2004-05 677 70 55000 

3 2005-06 639 71 1000 Q0 

4 2006 07 2253 41 1600 00 

5 2007 08 2143 40 1500 00 

18  Any other Information with the department may think if necessary or 

appropriate to give 

The Govemment has provided major thrust to tourism prometion activities In 

the State Kurukshetra 15 being promoted 85 an imporiant tourism destination Itis 

proposed to develop and promote the Pampat Kurukshetra Pinjore as an integrated 

tounst circuit Central Financial Assistance of Rs 1630 03 lacs has been sanctioned 

for this purpose Once developed thisis likely to become an important and famous 

tounist circuit based on history religion and ancient/cultural hentage 

Pinjore and Surajkund are being developed as hentage destinations Central 

Einancial Assistance of Rs 403 69 lacs has been sanctioned for the preservation 

of histoncal buildings and other infrastructure of Yadvindera Gardens Pinjore for 

which 8 hentage preservation consultant has been engaged An amount of 

Rs 367 00 1805 has been sanctioned by the Central Government for developing 

Surajkund 85 8 destination Similarly tourst complexes at Tilyar Lake (Rohtak) 

Karna Lake (Kamal) Badkhal Lake Dharuhera Hodal and Momi/Tikkar Taal are to 

be developed as an 1deal tounst destinations for which Central Financial Assistance 

has been sanctioned duning the last 3 years 85 per following detalis —
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Sr  Name of the Tourist Complexes Amount of Central Financial 

No Assistance sanctioned 
(Rs 1n lacs) 

1 TilyarLake Rohtak 441 00 

2 Kamalake Kanal 159 00 

3 Badkhai Lake Fandabad 181 13 

4  Dharuhera 360 66 

5 Hodal 365 02 

6 Momi/Tikkar Taal 474 50 

Central Financial Assistance has also been sanctioned for the following 

major projects — 

(Rs In lacs) 

1  Development ए eco tounsm in Morm Pinjore Hills 

& Sultanpur National Park of Haryana 32900 

2  Development of eco tounsm in Kalesar projected 

area Haryana 31900 

3 Upgradation of Food Crafts Institute Fandabad 330 22 

19 VacantPosts 

The Department was asked by the Commitiee to supply the category wise 

details of total sanctioned filled and vacant posts in 00175 complexes 

The Department replv 15 as under — 

It 15 stated that the posts of Haryana Tourism Corporation are not sanctioned 

tounst complex wise Therefore the details of the category wise total posts 

sanctioned filled and vacant in the Haryana Tourism Corporation Is as under — 

Category wise details of total sanctioned post and vacant post of 

HQ HTC, Chandigarh (As on 1-7 2008) 

Designation Sanctioned Filledup Vacancy 

strength 

1 2 3 4 

Managing Director 165 cadre 1 1 

Addl Managing Director IAS cadre 1 1 

General Manager (Admn ) HCS cadre 1 1 

Chief Architect 1 1



= 

32 

N
 w
 

Architect 

Asstt Architect 

Architectural Assistant 

Sr Draftsman 

Jumor Draftsman 

Asstt Draftsman 

Intencr Decorator 

Company Secretary 

Law Officer 

Administrative Cfficer 

Supenntendent 

Dy Supenntendent 

Assistant 

PBX Cperator 

Clerk 

Machine Man 

Packer 

Sr Peon 

Peon 

Dnver 

Azzo Machine Operator 

Carpenter 

Painter 

Plumber 

Polisher 

Upholster 

Private Secretary 

Personal Asstt 

Sr Scale Stenographer 
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Jr Scale Stenographer 

Steno typist 

Ant Director 

Copy Writer 

Art Executive 

Helperto Finishing Artist 

Asstt Programmer 

Computer Operator 

Chief Engineer 

Executive Engineer 

SDE (Civil) 

SDE (E) 

JE (Civil) 

JE (M) 

JE (E) 

JE (Hort) 

Project Engier 

Chief Accounts Officer 

Dy Director (Tech ) 

Accounts Officer (incl HRH) 

Manager Accounts 

50756 

Accountant 

Jr Accountant 

TV Mechanic 

Technical Asstt 

A C Mechanic 

A C Operator 

Mechamc Electncal 
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1 2 3 4 

Foreman 1 1 

ATO 1 1 

Electrician 16 16 

Helper Electrnician 3 30 1 

Sr Golf Professional 1 

Cook | 8 6 

Cook ॥ 30 28 

ACCT 89 69 20 

GM 1 

DGM 4 3 1 

DM 12 5 7 

ADM 8 3 5 

TO 12 6 6 

Supervisor 18 14 4 

MCA 44 31 13 

Counter Incharge 208 184 22 

Barman 13 7 6 

Steward 3 3 

Sr Watter 29 28 1 

Waiter 260 243 17 

Sweeper 220 199 21 

Secunty Guard 55 47 

Boatman 1 8 3 

PPA " 1 

Life Guard 3 3 

Mali 305 285 20 

Head Mali 6 4 2 

HWPO 31 28 3 

Helper Plumber 10 10
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Helper 

Secretary to GM 

Purchase Officer 

Office Assistant 

Clerk/Typist 

Peon 

Night Auditor 

Chef 

Sous-Chef 

Baker 

Asstt Baker 

Pantry Man 

Utihty Worker 

Asstt F&B Manager 

Captain 

Chefde Range 

Catering Assistant 

Steward 

Front Office Manager 

Asstt Public Relations Officer 

Receptionsst cum Tele Operator 

Telephone Operatror 

Receptionist 

छापा Clerk cum Cashier 

Page Boy/Bell Boy 

Gate Attendant/Door Man 

Shift Incharge 

Technmcian Electronics 

Technician Refngeration 

Carpenter 
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1 2 3 4 

Electrician as Tradesman 2 2 

Plumber cum Pump Man 2 1 1 

Helper (Main) 2 2 

relper Refngeration 1 1 

Helper Marntenance Engineenng 1 1 

Helper AC & Boiler Operator 2 2 

Helper Carpenter 1 1 

Fitter 1 1 

Mason 1 1 

Boiler Operator 2 1 1 

Room maid (renamed as Room Aftendant) 13 13 

Floor Supervisor 4 2 2 

Tador 1 1 

Purchase Asstt /Storekeeper 3 3 

Store Attendant 3 1 2 

Lady Manager h Club 1 1 

Lifeguard 1 1 

Shampoo Boy 1 1 

Helper Health Club 1 1 

After going through the wntten reply supplied by the department and oral 
examnation of the representatives of the department the Committee recommends 
that all the vacant posts be filled up as early as possible to avoid any adverse 
effect on the business of the department and after restructuring the 
Committee be informed about it 

20  Renovation and Occupancy 

On betng asked by the Committee — 

(a) The details of tourist complexes renovated/modernized duning 
the last three years together with the details of new furmture 
provided therein 

(b) The percentage of occupancy of each tounst complex during 
the last three years separately 

The Department replied as under — 

15 stated that about 156 rooms have been renovated/modermzed 1 vanous 
tounst complexes during the last three years Similarly the public areas like lobby
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restaurant conference hall publictoilets and kitchen हट have been modernized/ 

renovated The total amount of Rs 506 18 lacs has been incurred during the last 
three years on the renovation/modernization activities 

An amount of Rs 90 96 Lacs has been incurred for providing new furniture 

and an amount of Rs 38 03 Lacs has been incurred on the renovation/modemization 

of old furniture 

The detalls of occupancy of the tourist complexes during the last three years 

are given as under 

Yearwise Chart of Occupancy %age of Haryana Tourist Complexes for 
the year 2005 06 to 2007 08 

Sr Name of Complex 2005 06 2006 07 2007 08 
No 

1 2 3 4 5 

1 Pinjore 54 48 54 

2 KarnalLake 52 49 41 

3 Piph 40 49 62 

4 Panipat 49 49 58 

5 Samalkha 84 83 70 

6 Rohtak (MYNA) 76 93 88 

7 Rohtak (TILYAR) 70 79 88 

8 Jind 46 53 67 

9 Badkhal Lake 73 75 86 

10  Fandabad 102 106 99 

11 Hodel 47 48 52 

12  Surajkund Motel 155 172 180 

13  Gurgaon g7 91 108 

14  Sultanpur 84 88 118 

15  Sohana 60 71 70 

16  Dharuhera 64 59 T 

17  Hissar (न) 43 36 50 

18  Ashakhera 60 66 91 

19 Hotel Rajhans 52 60 56
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1 2 3 4 5 

20  Karthal 61 66 66 

21 Yamunanagar 45 46 50 

22  Ambala 80 88 80 

23  Kurukshetra Rooms 54 53 80 

23#  Doocrmatary 27 33 32 

24  Morni Hills 24 24 20 

25  Surajkund Huts 79 94 97 

26  Pewan 2 28 30 

27  Bhwan 53 58 64 

28 Damdama Lake 40 48 58 

29  Bahadurgarh 128 128 76 

30 Sirsa 15 17 18 

3 Panchkula 70 73 72 

32  Fatehabad 27 24 35 

33 Jyohisar 128 139 99 

34  Blue Bird Hissar 57 55 49 

35 GolfClubFbd 100 116 120 

36  MansaDewi 59 66 65 

37  Surakund Lakeview 115 125 141 

38 Pehowa 47 53 54 

39  Hans 28 38 35 

40 शिक्ष (Sonipat) 97 95 102 

41 (एप 38 13 1 

42  Tikkar Taal 5 3 3 

43  Raja Nahar Singh Palace 62 78 84 
Ballabhgarh 

Note — \Whereverthere has been decreased in the occupancy efforis are being 
made to renovate the facilities depending upon the availability of funds
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Dunng the oral examination the representatives of the department informed 

the Committee that the Badkhal Lake and Surajkund Lake have been dned up 

The Committee recommends that the solution of the said problem be carried 

out with the coordination of two three departments The representatives of 

the department further informed the Commuittee that there are 832 rooms and 1831 

beds in the complexes of the Department/Corparation Out of which 334 rooms will 

be renovated from 2008 to 2009 178 rooms have been renovated duning the lasttwo 

years The Committee recommends that the furniture of good quality be 

provided पा the complexes to attract the more and more tounsts and to 
increase the occupancy and profit of the tourist complexes 

21 Promotion of Tourism 

On being asked by the committee regarding — 

The details of steps taken by the department 10 promote tourism in the state 
during the last three years 

The department replied as under — 

The State Government has taken following steps dunng the last threey\ears 
for promotion of Tourism 

The Government has announced the Haryana Tounsm Policy 2008 The policy 

acknowledges role of private sector in Tounism Promotion with Government acting 

as faciitator and catalyst for growth 

38 new rooms at vanous 10015 complexes [Ike Rar Bahadurgarh and Hissar 

have been added and 4 N¢ huts at Tikkar Tal have been added The designer cum 

artisan village at Surajkund has been commuissioned Multipurpose Halls at Surajkund 

and Bhiwani have been completed 

Keeping पा view the changing trends in the Tounsm Industry and requirement 

of the tourists the rooms and other infrastructure of the tourist complexes have 

been renovated/modemized/upgraded 

A new Institute of Hotel Management and Training has been set up at 

Kurukshetra by Government of India for making appropnate man power avaitable for 

tounsm/hotel project 

The Government has decided to set up two Institute of Hotel Management 
and Training at Tilyar (Rohtak) and Badkhal Lake (Faridabed) in collabaration with 

the Private sector Land at two places 1s proposed to be provided to the interested 
parties on lease held basis The process foridentification of suitable entrepreneurs 

15 under implementation 

The Ministry of Tounism Government of India has sanctioned an amount of 
Rs 5115 57 lacs for tounsm promotion dunng the last three years 1 e from 2005 06 

to 2007 08 Major projects are as under
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(Rs In lacs) 

Sr Name ofthe Tounst Complexes Amount of Central 

No Frnancial assistance 

1 Tilyar lake (Rohtak} 441 00 

2 Karnalake Karnal 159 00 

3  Badkhal Lake Fandabad 181 13 

4  Dharuhera 360 66 

5 Hoedal 36502 

6  Momi/Tikkar Taal 474 50 

7  Development ए eco tounsm Momi Pinjore 

Hills & Suitanpur National Park of Haryana 329 00 

8  Developmentof eco tourism Kalesar projected 
area Haryana 31900 

9  Upgradation of Food Crafts Institute Fandabad 330 22 

The State Govemnment has provided an amount of Rs 4100 00 lacs for tounsm 

promotion during the period 1 e from 2005 06 to 2007 08 

The celebration of Hentage Festival has been started in Pinjore Garden for 

the last two years which has been of great success The scheme of Farm Tounsm 

पा the State 15 fast growing The department has approved/registered the 9 new 

farms duning this period The presugious Surajkund Craft Mela which रू being held 

for the last 22 years has gained its populanty of an international repute 

In view of the Common wealth Games 2010 proposed to be hosted at Delhi 

there 1s demand for additional 10 000 rooms The [and development agencies of the 

State1 e Haryana Urban Development agencies of the State industnal Development 

Corporation have identified appropnate sites for auction and completion of projects 

tn as time bound manner 

After going through the details supplied by the Department and oral 

examination of the representatives of the Department the Committee recommends 
that sincere steps be taken to promote tounsms पा the state 

22 5216 of Petrol, Diesel and other Lubncants 

On being asked by the committee regarding — 

The quantity wise details of Petrol Diesel or Lubricants 500 at the Petrol 

Pumps and the profit earned thereof for the last three years 

The Department replied 85 under — 

The requistte details are given in the statement attached 85 under — 

Quantity wise & Amount wise Petrol Diesel & Lubricants of various Petrol 

Pumps being run by the Corpiration for the financial year 2005 06 2006 07 & 

2007 08
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After going through the detalls supplhied by the Department and oral 

examination of the representatives of the Department The Committee ooserved 

that the Pnvate Petrol Pumps have been renovated and beautified properly Therefore, 

the Commitee recommends that the Department should give more attention 

to renovate and beautify its petrol pumps to a‘tract the consumers - 

23 Pnvare notels - 

On being asked by the Committee —- 

Whether there 15 any provision/policy of the Government/department riot to 

allow any pnvate hotel/fast food or restaurant within the radius of 8K M from the 

Government tourist complexes keeping पा view the fact that existng or pnivare hotels 

has 8 great affect on the business of Haryana Toursim Complexes 

The Department rephed as under 

At present there 15 no such 10 zation/guidelnes issued by the Town & 

Country Planning Depariment and the Urban Local Bodies Department or the 

Government vide which the restnictiors have been 1810 not to aifow private hotels/ 

fast food/restaurants within 8 radius of 8Km from the tounist complexes owned by 

the Govemment 

Dunng the course of oral examnation the representatives of the department 

informed the Committee that tne consent of the Tounsm department 15 not taken by 

the Urban Local Bodies Department/Municipal Corporation while allowing to open 

the Private Hotels The Department further informed that the Government has agreed 

to make the tounsm Department as Member so that the represematives of the 

Tounism Department may participate in the meeting 85 a member Therefore, the 

Committee recommends that appropriate steps be taken in this regard by 

discussing the matter with the Government as to 8४००५ any adverse हा ९८ 

on the business of the tourism in Haryana 

24 Embezzlement/Misappropration/irregularities 

On being asked by the Committee — 

(@ The number of complaints received and enquiry conducted regarding 

irregulanties/embezzlement/misappropration of funds agamst the 

officers/officials of the department/Corporation dunng the last three years 

together with the action taken by the department against them who 

have been found at fault with the latest position thereof 

() The number of aforesaid cases pending at present in the different courts 

alongwith the financial imphications involved therein 

The department replied as under — 

॥ 1s stated that 50 far as Tourism Department 15 concerned there Is one 

case of alleged financiat iregulanty regarding non maintenance of dispatch 

register in a proper manner Enquiry Officer has been appointed पा this 

case 

- 
— 

"
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So far 85 the position of HTC 15 concerned it is stated that total number 

of 17 complaints relating to iregulanties/fembezzlement/misappropriation 

of funds have been received duning the 1851 three years out of these m 

10 cases the enquiry officers have been appointed to enquire the matter 

and in ane case the enquiry officer 15 being appointed The remaining 6 

cases have been decided as under — 

Sr Name/Designation Charges Punishment Remarks 

No awarded 

1 Rakesh Khosla Cl Embezzlement of Stoppage of one The official has 

2 Anant Kr Ci 

3 Inder Dutt CI 

4 Partap Sharma 01 

5 Mohinder Sharma 

MCA 

| 

ठि ५90 Kaushik MCA 

Rs 5155255 & 
cheated the Corpn 

and derelicted पा 
performance of 
duty 

Embezzlement of 

Rs 4000/ and 

misplaced the 

official record 
deliberately 

Embezzlement of 
Rs 255880/ and 

cheated the Corpn 
and dereticted पा 

performance of 
ofiicial duty 

Embezzlement of 

Rs 10649175 and 
cheated the 

customers and 

derelicted पा 
performance of 

officral duty 

Derelicted पा 

performance of 

duty and 

embezzled 
Rs 255880/ पा 
connivance with 

Shri inder Dutt Cl 

Embezzlement of 

Rs 134531/ 

increment with 

cumulative effect 

riled an appeal 
against the orders 
which 1s under 
process 

Stoppage of one 

increment with 

cumulative effect 

Dectded and 
punishment 
awarded on merits 

He has not pre 
ferred any appeal 

The official has 
been warned The 

charge of 

embezzlement could 
not be proved 

॥ has been decided 

fo warn him to be 

careful पा WL e 

The charge of 

embezzlement could 
not be proved 

After enquiry the 

charge sheets 
dropped as charges 
were not proved 

Charge sheet filed 
as tne charges were 

not proved 

Du.ing the course of oral examination the representatives of the department 

informed the Committee that total 118 cases are pending with the Department 

Therefore, the Committee recommends that the latest position of the recovery 
पा the said cases be supplied to the Committee and the Court cases i1fany 

be pursued vigorously
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Appendix | 

Summary of recommendations/observations of the Committee on 

Estimates (2008 2009) 

WELFARE OF SCHEDULED CASTES AND 

BACKWARD CLASSES DEPARTMENT 

Sr No Page Paragraphs Observations 

1 2 3 4 

1 

14 

17 

18 

19 

4 After gong through the reply and oral examination 

of the representatives of the Department The 

Commuttee recommends that the vacant posts 

be filled up without further loss of time 50 that 

the work of the Department may not suffer 

The Committee recommends that department 

shouid take sincere steps to provide more 

loans to the people belonging to Scheduled 

Castes and Backward Classes The Committee 

further recommends that the loans be 

provided firstly to the Zero Category then to 

the first category and so on 

After going through the wntten reply and oral 

examination ए the representative of the department 

the Commuttee observed that most of the grants 

have been given in a particular district Therefore 

the Committee recommends that the system 

proper procedure and full details of the 

scheme be supplied to the Committee 

After going through the written reply and oral 

examenation of the representative of the department 

the Committee recommends that the detalls 

of the financial 210 provided पा vanous cases 

under the Atroctties Act during the last three 

years be supplied to the Committee 

After going through the written reply and oral 

examination of the representative of the department 

the Commitiee recommends that the block 

wise details of centers be supplied to the 

Committee The Committee also be informed 

about the system under which the centers are 

running together with the details of funds 

allocated therefo
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4 

8 

25 

25 26 

10 

11 

During the course of oral examination of the 

representatives of the department the Committee 

observed that department 15 not sure about the 

reservation policy for admission n the private 

colleges Therefore, the Committee 

recommends that the reservation nolicy for 

admission in the said colleges be also 

implemented The Committee further 

recommends that the full details of the letters/ 

D O letters wntten ५0 the vartous departments 

for implementing the reservation policy be 

intimated to the Committee Full details of the 

latest position of backlog and the latest 

position of reservation पा Board/Corporations 

and Umiversities be supplied to the Committee 

After going through the wntten replies and oral 

examination of the representatives of the 

department The Cormmittee recommends that 

the latest position of recovery from the 

delinquent officers/officials be supplied to the 

Committee 

During the oral examination of the represenatives 

of the department the Commuttee observed that the 

number of students under the 5810 scheme have 

been decreased and the figure of amount has 

decreased from Rs 2 17 1805 to Rs 1 80 lacs 

Therefore, the Committee recommends that 

the matter may be enquired by the 

department, reason for which the number of 

beneficiaries decreased The Commiitee 

further recommmends that department should 

check that how many SC students taken 

admission था the Private Colleges शाप how 

many of them are getting the benefit of this 

scheme The Committee take very senously that 

the performance of any of the scheme 15101 good 

There 15 neghgence on the part of the officers of 

the department Therefore,the Committee 

recommends that it skould be ensured by the 

department that whetner the money provided 

for the scheme 15 being utilized properly
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] 4 

10 

1 

12 

26 

26 

26 

12 

13 

14 

15 

After exammning the matenal supplied by the 

department and oral examination of the 

representatives of the department the Committee 

observed that budget provision under the sard 
scheme I1s 1nsurtricient Thererore, tne 

Commiitee recommends that a provision of 

30 crore runees be made for this scheme and 

the ameount of 10 thousand for repair of house 

be increased to rupees 20 thousands 

Dunng the oral exammatton of the representative 

of the department the Committee obser ed that the 

amount underthe Indira Gandhi Pnyadarshini Viwah 
Shagun Yojana 15 not provided to the applicants पा 

time There 1s a great backlog in the disbursement 
of said amount Therefore the Committee 

recommends that the amount of Indira Gandhi 

Priyadarshini Viwah Shagun Yojana 06 

provided 10 the applicants in time n future 
and backlog be fulfilied at the earhiest 

During the oral examination the representative of 
the department told the Committee that this scheme 
was studied by the department which was not found 
viabie Under the scheme loan 15 given to the 

pe sens belonging 10 Scheduled Castes for 
purchasing the Agniculture land As the rates of 

lana have increasea manifold and it will be not 
possible to pay the installments of loan from the 

production of land Therefore, the Committee 

recommends that this type of schemes for the 

welfare of the poor people be continued and 
not to be dropped and provision of budget for 
the scheme be made 

By examining the maternal supplied by the 

department and oral examination of the 

representatives of the department The Commuttee 

observed that the number of beneficiaries under 
the 5810 scheme 15 decreasing whereas the same 

must be increased as the number of S C students 
15 1ncreasing day by day Therefore, the 

Committee recommends that the reasons for 
decreasing the numbers of beneficiaries be 

investigated and the results thereof be 
supplied to the Committee
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Appendix Il 

Summary of recommendations/observations of the 

Committee on Estimates (2008 2003) 

TOURISM DEPARTMENT 

Paragraphs Observations 

3 4 

18 After gaing through the wntten reply supphed by 

20 

21 

the deparlmen. and oral examination of the 

representatives of the department the Committee 
recommends that all the vacant posts be filled 

up as early 85 possible 10 avoid any adverse 

effect on the business of the department and 
after restructunng the Committee be informed 

about it 

Duning the oral examination the representatives of 

the department informed the Committee that the 

Badkhal Lake and Surgjkund lake have been dried 
up The Committee recommends that the 

solution of the said problem be carmed out 
with the coordination of two three 

departments The representatives of the 
department further informed the Committee that 
there are 832 rooms and 1831 beds in the 
complexes of the Department/Corporation Out of 

which 334 rooms will be renovated from 2008 10 
2009 178 rooms have been renovated dunng the 

last two years The Commuitee recommends that 

the furmture of good quality be provided था 
the compiexes to attract the more and more 

tounsts and 1o increase the cccupancy and 
profii of the tourist complexes 

After going through the details supplied by the 

Department and oral examination of the 

representatives of ihe Department the Committee 

recommends that sincere steps be taken to 

promote tourisms पा the state 

The Committes observed that the Private Petrol 

Pumps have been renovated and beautified properiy 
Therefore, the Commiitee recommends that 

the Department should give more attention to 
renovate and beautify its petrol pumps to 

attract the cnsumers
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23 

24 

During the course of oral examination the 

representatives of the department informed the 

Commitiee that tne consent of the Tourism 

depaniment is not taken by the Urban Local Bodies 

Department/Municipal Corporation while allowing 

10 open the Pnvate Hotels The Department further 

informed that the Govemment has agreed 10 make 

the Tourism Department as Member 50 that the 

representatives of the Tourtsm Department may 

participate 1n the meeting 85 a member 

Therefore, the Committee recommends that 

appropriate steps be taken पा this regard by 

discussing the matter with the Government 

8510 avoid any adverse effect on the business 

of the tourism पा Haryana 

During the course of oral examimation the 

representatives of the department informed the 

Commuttee that total 118 cases are pending with 

the Department Therefore, the Committee 

recommends that the 'atest position of the 

recovery पा the said cases be supplied to the 

Committee and the Court cases, If any, be 

pursued vigorously
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Appendix |li 

Summary showing the outstanding ecommendat ors of the Commuttee on 

Estimates relating to the years 1995 96 1996 97 1998 99 2000 2001 2001 2002 

2003 2004 2006 2007 and 2007 2008 

Sr Page 
No of the 

Report 

Paragraphs Further Observations/ Recormendations 

made by the Committee 

4 

1 30-34 

2 35-37 

3 13 14 

4 30 31 

Z8tn Report (1995 96) ‘ 

PW (PUBLIC HEALTH) DEPARTMENT 

20 

16 

28 

The Committee therefore desired the department 
to expedite and finalise the cases at the earliest 

alongwith the action taken against the officers/ 

officials who are at fault 

The Commitiee further desired 10 intimate the 

amount involved ॥ each case 

The Committee therefore desired that the detall 
of the cases relating to embezzlements/ 
complaints हा which are pending in various 

courts alongwith the amount involved be sentto 

the Commuttee 

The Commitiee therefore recommendea that the 

action to finahze the remamning matters be 

expediied and action against the defaulters be 8150 
taken underintimation to the Committee 

29th Report (1996 97) 

HEALTH DEPARTMENT 

After going through the reply and the oral evidence 

of the department the Committee desired that the 
case as stated above be expedited under intimation 

to the Committee 

The Commuttee be also supplied the details of the 

cases If any pending पा आएं court against the 

officers/officials of the department 

The Committee 15 of the opimion that the department 

should supply the details of the complaints received
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4 

12 14 

1516 

against the Drug Inspectors during the last three 
years 

The Commuittee further 15 of the opinion that the 

detall of the cases | any nstituted पा any court 

under relevant Act/Rules dunng the last three years 
for breach or Act aganst any pany pe supplied 

The Commuttee 15 also of the opinion that the detail 
of the sale of drugs in contravention of the Act If 
any detected duning the last three years be 
supplied to the Committee 

31st Report (1998 99) 

MINES & GEOLOGY DEPARTMENT 

17 

20 

After going through the reply and oral evidence of 

the department the Committee 06560 that 8 copy 
of the Haryana Regulation and Control of Crusher 
Act 1991 (uplo date) 06 supplied to the 

Commuttee 

The Committee further desired to know whether 

the department has identified the sies/places 
where crushers are functioning unauthonsedly/ 

Hlegally ifso the detail thereof 

If the reply 85 above 15 in affirmative what steps 
have been taken or proposed to be taken by the 

depariment against the defaulters 

The above information 06 supplied to the Committee 
at the earhiest 

After oral examination of the department the 

Comtnittee desired to know the period dunng which 

the unauthonsed extractions was done alongwith 

the names of parties minerals and location 

The Committee further desired that the latest 

position/detail of the cases in which FIR had been 

lodged U/S 3791 PC alongwith the detail of the 

parties be also supplied
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37 

45 

The ahove information 06 suoplied to the Commitiee 

at the earhest 

32nd Report (2000 2001) 

TOURISM DEPARTMENT 

After oral evidence of the Depariment ihe 
Cominittee desires that the department to inttmate 

the efforls made to minimize the 1055 incurred in 

various tounst complexes 

The Commuttee therefore recommends that the 
name of the tounst complex in which Petrol Pumps 
are to be installed be informed and the name of 

the complexes which will be closed may also be 

intimated to the Commuttee 

During the spot inspection the Committee 

observed that the building of Surkhab Tounst 

Complex Sirsa the complex 1s very old The 

Committee therefore recommends that the new 

bullding with modem facilities & banquet 8! be 
constructed The Committee turther recommends 

that the price of liqguor/beer served पा the complex 
may also be reduced 

The Commttee therefore observed that the Tounst 
Complex ottuwear 15 an extra habliity on the 
department and recommends that the complex be 

closed 

The Committee also recommends that a banquet 

hall at Papaya Tounist Complex Fatehabad Blue 
Bird Complex at Hisar Black Bird Tourist Complex 

at Hans1 may also be constructed 

33rd Report (2001-2002) 

EXCISE & TAXATION DEPARTMENT 

8 After going through the reply of the depariment 
and after oral evidence of the departmental 

representatives the Committee would एड to know 
the details of the cases pending for recovery of 

amrears as on 31 3 2002 along with amount mvolved 

in each case 

The Committee would further like 10 know the 
details of the cases which are pending in the Court 
and Quasi Judicial proceedings
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4 

10 

1 

42 

10 

12 

15 

The Committee recommends that all out efforts 

may be made to recover the outstanding amount 

involved and the details of efforts made in this 

regard be intimated to the Committee within a 
penad of three mo~ths 

The Commntee would 8150 like to make on the 

spot st.dy tour of Distilleries | the State 

The Comrm *ee desired to know the number of 
pending cases and the efforts to decide these 

pending cases The Committee 8150 desired to 
know the number of cases decided dunng the last 

three years 

35th Report (2003-2004) 

ENVIRONMENT DEPARTMENT 
After going through the reply of the Department 

the Committee desired the Department to subrmut 

the latest position of implementing the above stated 
plans along with the details of the expenditure 

made dunng the financial year 2003 2004 

(i After going through the rephes of the 

Department the Committee desired the 

Department 10 supply the detail of the 81 
projects clearances for which have been given 

along with detail of the cases of clearance still 

pending with the Department till the finalization 

of the report 

(i) The Committee desired to know whether all 
the projects have planted trees on the required 
20% areas of their land 

(m) The Committee further desired to know the 
number of projects | any of which the 

guarantee money has been ulilized by the 
Forest Department for plantation of trees ॥1 

case the owners have failed 10 plant the trees 
as required 

) The Committee further desired that the details 
of the Inspection made by the Department to 

check the 20% planted area dunng the penod 
from 2001 2002 till the finahzation of the report 

be supphed to the Committee
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3> 

4 

12 

13 

14 

15 

16 

17 

18 

13 

13 

14 

16 

17 

17 

18 

11 

12 

13 

M Inview of the replies of the Department the 

Committee desired the Department to supply 
the number of cases recommended for major 

and minor minerals till now separately 

(1) The Commuttee further desired to know whether 
the 20% fores. cover/plantation of trees 15 

required In the above stated three projects for 

which site clearance has been accorded by 

the Environment Depariment 

The Committee recommends that effective steps 

to check the reverse pumping of the polluted water 

be taken by the Environment Department under 

intimation to the Committee (Also observed पा one 

01 the next paras) 

The Commttee desired to intimate the detan of 

those brick kiln manufacturing units who have not 

installed the chamber and chimney and 

recommends that they may not be given consent 

for operating the unit 

The Commuttee desired that the latest position of 

the pending court cases be intimated to them 

() Aftergoing through the reply the Committee 

desired the Department to intirrate details of 

the setting up of Common Effluent Treatment 

Plants in the State 

(1) The Committee further desired that the 

Department should make more efforts to 

check the under ground water poliution which 

15 caused due 10 the reverse pumping of 

polluted water discharged by industnies through 

pipes 

The Commutee recommends that this arount 

(being given to Eco clubs) of Rs 1 000/ 15 

msufficient and the Department to consider forthe 

increase of the same 

After going through the oral evidence of the 

Department the Committee desired that the 

Department should make more efforts to increase 

more forest areas in the State with a view to control 

the pollution
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19 

20 

21 

18 

19 20 

20 

21 

14. 

16 

17 

18 

The efforts miade nthis respect may be intimated 

to the Committee 

® 

(W 

(i) 

The Committee desired that the Department 

should take more effective stepsto check the 
qualities 85 per norms in manufactunng of the 
polythene bags 

The Committee further desired that the 

Environment Department may convey the 
desire of the Committee to the Urban 

Development Department to check the 
pollution caused by the polythene bags in the 

cities of the State 

After having discussed this matterin detail the 

Committee recommends that in addition to the 

steps taken for controlling pollution caused by 

crushers the Department should 8150 take 
steps for the proper maintenance of the 10805 
leading to the crushers/zones to control the 
air poliution caused due to dust under 
intimation to the Committee 

The Commuttee further recommends that 

matter of extending of area of crushers zones 
may also be examined and the same may be 

extended according to the requirements 

After oral evidence of the Department the 
Committee desired 

® 

() 

0] 

the Department to iIntmate the detail of the 
defaulters 1f any found पा the sample testing 

along with the action taken against the 
defaulters and 

the Department to consider the matter of 
obtaining the samples from the distnbutanes/ 

canals from which the water 15 used for 

drinking purposes for testing 1 the 

laboratones 

After examination of the Department he 

Committee desired that the Department 

should check the steps to control air pollution 

from the vehicles in big aities ke Fandabad 

Gurgaon Panipat Bahadurgarh Rohtak etc 

(n} The Committee desired the Department 10 take
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23 

24 

25 

27 

2 3 

21 19 

21 20 

effective steps to check the pollution caused 
by sound 

(0 The Committee further desires to intimate the 

detail of the consent granted and refused from 
2001 2002 till now 

After going through the reply of the departmental 

representatives dunng oral examination the 

Committee desired the Department to make efforts 

to recover the dues under intimation to the 

Committee 

The Commitiee desires to know the latest position 
of the finalization/publication of the Adminisirative 

Report of the Departrmient 

36th Report (2006 2007) 

DEVELOPMENT & PANCHAYATS DEPARTMENT 

6 1 

67 2 

7 3 

The Committee after scrutinizing the above 

mentioned details of the departmental 
organizational set up it came to the notice that 

out of 34 posts of Clerks 27 posts are lying vacant 
The Commuittee fook a serious view and 

reccmmends that strenuous efforts be made to fill 

up these posts of Clerks without any further 1055 

of time and the Commitiee be informea 

accordingly 

The Committee after ascertaining the posttion from 

the above mentioned \nformation found that one 

post of Joint Director One post of Deputy Director 
Panchayats One post of DDPO & 26 Posts of 
BDPOs are lying vacant The Committee would 
like to know the date since which these posts are 

lying vacant alongwith the reasons for not filling 

these posts 50 कि The Commitlee therefore took 

8 serous view and recommends that sincere efforts 

be made to fill up these posis without any further 

1055 of ttme so that the work of the Department 

may not suffer and the Committee be informed 

accordingly 

The Committee would ॥ ६९1० know the nature of
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28 

29 

11 

12 

all the 168 complaints and the source from which 

these were received The Committee would 8150 

like to know the names of the officers alongwith 

their designation who were found quahty and 

awarded punishment of warning to be careful पी 

future or censure or their one or two (ncrements 

were stopped and orders were proposed for the 

recovery of the amount for the loss which they 

were found responstble The Commitiee may also 

be informed about the names & designation of the 

officers wha have been charge sheeted under Rule 

7 and 8 ॥ 18 and 28 cases respectively The 

Committee recommends that strenuous efforts 06 

made 10 obtain the comments/ reports from the 

quarter concerned as early as possible in 

remaining 101 cases 

The Committee after going through the reply 

submitted by the department found that the 

department has not shown the expenditure incurred 

during the current nnanciai year 1 6 2006 07 from 

the budget allotted for the year 2006 07 The 

Committee therefore desired that the breakup of 

the expenditure incurred 50 far be supplied to the 

Committee The Committee 8150 recommends that 

the department should ensure that the amount/ 

junds allocated to the departmen? for the current 

financial year 2006 07 be utiized well in time 

Duning the course of oral examination the 

Financial Commissioner & Principal Secretary to 

Government Haryana stated that an amount of 

Rs 20 crore has been spent on the repairs of 

Harjan & Backward Classes Chaupal during the 

current financial year The departmental 

representative furtherinformed that ali the chaupals 

belonging to Haryan & Backward Classes have 

been got repaired 

The Commitiee desired that distnct wise names 

of the Chaupals which have been repaired dunng 

the iast three years be fumished to the Committee 

alongwith a list of the villages wherein (8081 work 

of the Chaupals have not been made so far The
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30 

31 

32 

13 

14 

15 

Committee also recommends that provision far the 

construction/repairs of the chaupals of general 

category may 8150 be made 

The Committee may be informed in regard 10 the 
names of the Village Panchayats distnctwise to 

whom training have been imparted during the year 

2006 07 alongwith the expenditure ncurred 

thereon 85 well as matenal 1 & booklet efc 

supplied to the Members at the time of training 

The Commuttee also recommends that post lying 

vacant in this institution may be filled up at the 

earlest 

Durnng the course of oral examination It was 

mformed by the departmental representat ves that 
a total sanrtation compaign programme was 
launched during the year 2000 which was 
sponsored by the Govt of India Thts programme 
15 to be implemented in the whole State through 

Gram Panchayats as well as Aganwari & NGOs 

The Committee would like to know the name of 
district पा which this compaign have been started 

50 far and the time by which this scheme will also 
be started in the remaining distnicts of the State 

The Committee woula also [1६6४ 10 know the 

expenditure imcurred dunng the current financial 
year 2006 07 for the construction of Sulabh 

Sachalyaflatrines 

The Committee would alse like to know the names 

of the 136 villages of 12 distnicts which have been 
sponsored to the Govt of India Ministry of Rural 

Development under Nirmal Gram Purshkar 

Scheme for providing of cash award 

The Comm प 86 recommends that to facilitate the 

general public a Commumty laterine/Sulabh 

Sochalaya be constructed near the Bus Stop/Bus 
Stand पा every village of the state 

The Committee would like to know 8510 whether 
the grant under the 5810 scheme has been given 

to all the Panchayat Samitis ॥ the State during 
the financial year 2006 07 

The Commuttee would also like to know as 10
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35 

16 

16 

21 

10 

1 

whether the utilization certificate have been 

obtained by the department from the Panchayat 

Samitis to whom the grants have been given under 

this scheme 

During the course of oral evidence the Committee 

was informed by the departmental represen*atives 

that there 15 a scheme under which pormally an 

amount of Rs 20 lacs 15 being given by 8 Minister 

in the shape of grant for developmental works This 

grant can be raised after relaxation 

The Committee would like to know the details of 

the grants given by each Mimister during the current 

financial ४०81 e 2006 07 for deveiopmental works 

alongwith the names of the institutions to ६ shich 1t 

was given 

The Committee would 850 further iike to know as 

to whether the said grant has been fully utihzed 

by the 5810 instituhon or not If not utiized the 

reasons thereaf be intimated to the Commuttee at 

the earliest 

During the course of oral evidence the Committee 

observed that there 15 a imited source of income 

of Village Panchayats and Panchayat Samities in 

the State The departmental representatives 

informed that previously there was a scheme in 

the department to organize the cattle fare in the 

State for sadiing the cattle and 40% fees Is being 

Charged now this scheme has been abolished 

and पा place of this scheme now Rs 50 and Rs 

25 is being levied on Major and Minor Cattles 
respectively and the nght for collecting the said 

fee has been entrusted to the concerned 
Panchayat Samitis 

The Committee recommends that concrete steps 
be taken by the department to increase the iIncome 

of Panchayat Samitis and Village Panchayats 

The Committee desired to know the total amount 
ए Matching Grants released by the department 
till the finalization of this report be supplhed to the 

Committee 

The Committee further desired that the efforts
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should be made to release the amount of Matching 

Grants 85 soon 85 amount 15 depostted by the 

concerned institutions 

The Committee also desired that the department 
to supply the details of pending cases if any with 

the department alongwith the reasons therefore 

The Committee may also be informed as 10 
whether the utiizabion certificate in respect of all 

the Matching Grants already released have been 

obtained 1 not the reason thereof be intimated 10 

the Committee 

The department intimated that during the year 

2001 02 the actual estimate was of Rs 111 48 

lacs but the department has spent a sum of 

Rs 104 17 lacs on the Matching Grants Scheme 
likewise dunng the year 2005 06 the actual budget 

estimates was Rs 265 00 lacs whereas the 

department has actually spent Rs 243 52 lacs 

The Commuittee would hke to know the reasons/ 
¢l cumstances for not utilizing the fuill budget 

estimates for the year 2001 02 and 2005 06 

The budget estimates for the year 2006 07 as 
intimated by the department are Rs 260 00 lacs 

The Committee also desires 10 know the details 
of the expenditure incurred by the department on 

this scheme il the finalization of the report 

The Committee recommends that the Department 

may provide a list of beneficianes/institutions for 
5 perusal 

The Committee would also like 10 know as what 
measures are adopted by the depariment to keep 

the check and balances while spending the 

sanctioned amount by the Panchayati Ra) 
Institutions 

The Committee recommends that the reasons of 

excess expenditure incurred पा the year 2002 2003 
and 2003 2004 be intimated to the Committee 

The Committee further recommends that the 

department may intimate what guidelines are made
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in the cases where amount 15 released 10 

Panchayat Ra] Institutions for the development 

work ॥ the rural areas 

The Committee would also like 10 know as how 

much amrount 15 spent during the year 2006 07 

out of the total budget of Rs 7760 00 lacs 

The department informed the Committee that 

budget estimates for the year 2005 06 was 

Rs 105 00 lacs but the department पाए not spent 

any amount and shown the expenditure as 0 00 

the department failed 10 spent the amount on this 

scheme in the year 2005 06 Therefore the 

Committee takes it senously and recommends that 

the department may intimate the reasons/ 

circumstances under which the department failled 

to spent the budget estimates 

The department informed that a sum ofRs 318 00 

lacs was provided by the Govt of India for the year 

2000 01 to 2004 05 on this scheme 

The Commitee after going through e 1eply of 

the department finds that no sum was provided for 

the year 2006 07 Therefore वाह Committee 

desired that the reasons for not providing the sums 

forthe year 2006 07 be mimated to the Committee 

The department in their written reply intimated that 

Govt of India has not provided the funds for the 

year 2005 08 and 2006 07 however scheme was 

not falled 

The Committee desires to know the reasens of 

not providing the funds by the Govt of India forthe 

year 2005 06 and 2006 07 

The Committee 8150 desires to know the latest 

position of this scheme as to whether 1t 15 पी 

existence or not 

The Committee would like to know the details of 

the Panchayats/Panchayat Samitis to whom the 

interest free' loan was given under this scheme 

The Commuittee further desires to know the details 

of the amount spent during the year 2006 07 till
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the finalization of this Report 

The Commitiee desires that the purpose alongwith 

the name ए the Panchayat/Samiti for which the 

assistance has been given be supplied to the 

Commitiee 

The Committee further desired that the cntena of 

gtving assistance (0 the Panchayats/Samitis be 

intimated to the Committee 

The Committee further desired that the progress 

made पा the development works unaertaken by 

the department duning the last three years under 

Revenue Eaming Scheme be intimated 10 the 

Committee 

The department informed the Committee that 

during the year 2003 04 an amount of 

Rs 1170 16 lacs 2250 00 lacs were released 

for the year 2004 05 and an amount of 

Rs 11580 00 lacs were released for the year 

2005-06 

The Commiitee desires to know the details of the 

Projects/institutions of Panchayati Raj benefited 

by distributing tne funds by the department for the 

year 2003-04 2004 05 and 2005 06 

The Committee be intimated 85 10 whether the 

department has obtained the utilized certificale 

from the Panchayati Raj Institution 1n respect of 

the funds distnbuted for the development of rural 

areas |fthe said certificates are not obtained then 

the reasons of not obtaining the utihization 

certificate be intimated 

The department informed the Commitiee that an 

amount of Rs 5000 00 lacs was sanctioned for 

the maintenance of PR Buildings and Development 

works पा rura! areas in the year 2005 06 

The Committee desires to know the details of 

Development works carmned out by the Department 

distrnctwise 85 8150 the details ए the PRI Buildings 

where the amount was given for maintenance
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The department in its written reply informed the 
Committee that as per the report regarding the 

name and addresses of persons/parties who have 
encroached upon property/land of the Department 
alongwith the action taken by this department to 
get the encroachment vacated dunng the 1851 

yea s 5 record 15 available with Deputy 
Commussioner For this a letter has been 1ssued 

ondated 31 7 2006 to all Deputy Commissioners 
As soon as the requisite report wilt recerve the 

consolidated report would be availabie to the 
Committee 

The Committee desired to know the latest position 
n this regard 

The Committee desired that the department shouid 

make serious efforts to decide the cases 

mentioned in Annexure F completing the enqutry 

at the earliest under intimation to the Committee 

37th Report (2007 2008) 

RURAL DEVELOPMENT DEPARTMENT 

3 The Committee desires that details of such groups/ 

socteties be supplied 10 the Committee 

After going through the reply and oral examination 
of the Department the Committee observed that 

amount was given to some those people who were 

not eligible for the scheme in distnict Faridabad 
Wrong venfication was done by some officers 

infentionally Therefcre the Committee 15 of the 
view that the responsibihty be fixed and action be 

taken against the erring Officer/officials and the 

detailed report be submitted to the Commitiee with 

हा a stipulated penod 

After going through the reply and oral examination 
of the Department the Commicee desires that the 

Commitiee be apprised of the details of land 
developed by the Department underthe DDP The 

Commuttee further desires that the details of water 
sheds constructed and amount incurred thereon 

be supplied to the Commitiee
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The Committee after going through the reply and 

oral examnation of the Department is of the view 

that the detarls of plantation done on the waste 

land be suppliea te the Cammiuee 

After geing through the reply and oral examination 
of the Department the Committee feels that 
technical posts be filled up for the smooth 
functioning or the Department Tne Committee 

further observed that the works of the public are 

being not done पा time due to the shortage of staff 
Therefore the Committee desires that the 
districtwise details of vacant post be supplied (0 

the Commuttee and strenuous steps be taken to 

fill up the said posts 

After going through the reply and oral examination 
of the Department the Commuittee 15 of the view 

that the stern action be taken against the persons 
whosoever are responsible ता this matter and the 

recovery 08 made The Committee be apprised of 
the action taken and stage of recovery with in a 

hmited time penod 

37th Report (2007 2008) 

INDUSTRIES & COMMERCE DEPARTMENT 

15 

16 

17 

After going through the reply and the oral 

examination of the Department the Commiitee 

recommended that the vacant post be filled up 

immediately further 1055 of time 

The Committee after going through the reply and 
oral examination of the Department 1s of the view 

that company wise detail of FDI/foreign investment 

come पा Haryana from 2001 to March 2005 be 

supplied to the Committee The Committee further 
recommended that the company wise detall of 

foreign investment from March 2005 to upto date 
be supplied to the Committee 

After gomng through the reply and oral examination 
of the Department the Committee desires that 

districtwise detalls of fairs/extubition organized
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during the last five years be supplied to the 
Committee 

53 18 During the oral examination the Department 
submitted that detail of Sales Tax Exemphon and 
subsidy of Rural Industrialization given to tiny units 
will be supplied to the commuttee within 8 month 
But the same has not been supplied till the 

finahzation of report (February 2008) 

45366--H VS —H GP Chd
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